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ClVIL APPEAL NO. ~ 6589-6598 OF 2002

Hear d.

These appeal s-are directed against the judgment and order of the Keral a
H gh Court dated 17.1.2002.

In view of 'thejudgnent passed by this Court in the case of Union of India
and Anot her vs. R Swam Nathan & Qthers reported in 1997 (7) SCC 690
the order of the Hi gh Court is set aside.

The probllem however, subsists because against the order of the

Tri bunal dated 29.10.1993 passedin O A No. 1134/1993, the special |eave

petition No. ...CC 2293/1995 was dismssed in |imne by the two Judge
Bench of this Court on 8.5.1995. The special |eave petition was di sm ssed
by a non-speaking order. 1In that view of the matter the judgnent rendered

by the Tribunal attains finality. W are of the view that the subsequent
j udgrment delivered by three Judge Bench of this Court in R Swam nathan
case (supra) on the sane question of law w |l prevail because it is
supported with reasons.

In these circunstances we allow the appellant to file a review petition
before the Tribunal for review of its order dated 29.10.93. ~If the review
petition is filed within six weeks fromtoday, the Tribunal shall entertain
the review petition wi thout raising any objection of linmitation. The
appel I ant shall necessarily produce before
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the Tribunal the judgnent of the three Judge Bench of this Court rendered
in R Swam nathan and Gthers (supra). On considering of the aforesaid
judgrment the Tribunal nmay pass an appropriate order in accordance wth
law. The Tribunal is directed to decide the review petition within three
nonths fromthe date of the filing of the review petition

The appeal s are di sposed of.




